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Mz D N.Paul ! Petitioner

__Advocate for the Petitioner(s)

: 5 Versus :
INION OF IMBIA & Others, Respondent

Advocate for the Respohdent(s)

CORAM
-~ The Hon’ble Mr. 7.S.0beroi, Member (3J)

#The Hon’ble Mr. 1.K.Rasgotra, Member (A).

. :
1. Whether Reporters of local papers may.be allowed to see the Judgement ? re. ~
2. To be referred to the Reporteror not 7 ~o. oo
3. Whether their Lordships wish to see the fair copy of the Judgement ? Nno -
4. Whether it needs to be circulated to other Benches of the Tribunal ? .
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By this Reviiew Ampli ST
| * Anplicstion, the anmlicant wents Us to reyien
our Judgement dated 24th September, 1990, in N, A.No, 915/AR. on the
: : : e TIIMTR, C e
Qrﬁund§ mentioned therein, Yo proceed tq decide tha Review ABBYication,
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by Circulation, in terms of Rula 17(iii) of the Cantra ﬁamiﬁjgfraf{vﬂ
5 ":  Tribunal (Procedure) Rules, 19.37;1' '
2‘ - Section 22(3) of the Administrative frihunale iétj 1&9&? .
brovides for the same pousrs of review, as are uested in 5 Fiyil Eﬁurtj
T under bhe Code of Civil Procedure, 1908, s per Order XLYIT, Rulm T

!

of the Civil Procedurs Cods, a dedeion/ judosment/order may he reuiaﬁnﬂ‘
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the party or corld not be nroduced Sy him at the
y . , m at the
time the judgement was made, ingnite of duse filigences

or
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iit} for any other sufficient reasnn;

3. We have axamined the varinus qrounds menti-ned in the

Review Application in the light of the abova orovisions, and are of
the considersd view that all the asnacts amﬂrginq from these agrounds
hava beon hroadly dwaelt unony in nur Judgement, rrviaey of yhich

has been sought for, !Ye havs, ther=fors, no hesitation in holding
that any Dthmf viay, if taken hy us, would amount teo sitting in
Judgemant on our own visw, takan by us, in the judgement, in qu@stiﬁn.
Ye, therefeore, do not find any merit, in the oresent anolicatien,

which is, acenrdinglv, rejescted,
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(1.K.,RASGOTRA ) ( T.S.MBEROT )
Member {4 Membar (J)




